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CHILD SANYAS DIKSHA BREST-
RAINT BILL*, 1857

Shrl D, C. Sharma: Sir, T beg to
move for leave to, introduce a Bill to
provide for the restraint on sanyas
diksha of a child.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to-provide for the rest-
raint on sanyas diksha of a child.”

The motion was edopted.

Shri D. C. Sharma:
duce the Bill.

I beg to intro-

DELHI UNION TERRITORY PUBLIC
TRUSTS BILL*, 1957

Shri Radha Raman {Chandni
Chowk): Sir, I beg to move for leave
to introduce a Bill to regulate and to
make better provision for the adminis-
tration of public, religious and charit=
able trusts in the Union Territory of
Delhi.

Mr. Speaker: The guestion is:

“That leave be grgnted to intro-
duce a Bill to regulate and to
make better provision for the
administration of public, religious
and charitable trusts in the Union
Territory of Delhi”.

The motion was adopted.

Shri Radha Raman: I beg to intro-
duce the Bill,

CODE OF CRIMINAL PROCEDURE
(AMENDMENTS) BILL®*, 1957

Shri S. Ghose: Sir, 1 beg to move
for leave to introduce a Bill further
to amend the Code of Criminal Pro~
cedure, 1898.
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Mr. Speaker: The guestion is:

‘“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure,
1898.”

The motion was adopted.

Shri S. Ghose: Sir, I introduce the
Bill.

DRAMATIC PERFORMANCES
(AMENDMENT) BILL?*, 1957.

Shri V. P. Nayar (Quilon): Sir, 1
beg to move for leave to introduce =
Bill further to amend the Dramatic
Performances Act, 1876.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Dramatic Performances Act, 1876%.

The motion was adopted.

Shri V. P. Nayar: Sir, I beg to in-
troduce the Bill.

CONSTITUTION (AMENDMENT)
BILL®, 1957

&t o @ fpAQ (ghiTgI)
IRaT & ff @ :
ST & G TF @ITF Te77 A BT
AT ¥ JLA § WEACE !

Mr. Speaker: The question is:

‘““That leave be granted to in-
troduce a Bill further to amend
the Constitution of Indija.”

The motion was adopted.
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